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INTRODUCTION

I, the Chairman, Committee on Public Accounts, having been authorised by

the Committee to present this Report, on their behalf present the Twenty Ninth

Report on Action Taken by Government on the Recommendations contained in the

Thirty Fifth Report of the Committee on Public Accounts (2001-2004).

The Committee considered and finalised this Report at the meeting held on

4th January, 2023. 

SUNNY  JOSEPH,

Thiruvananthapuram, Chairman,

19th Februay, 2023. Committee on Public Accounts. 



REPORT

This  report  deals  with  the  Action  Taken  by  the  Government  on

the Recommendations contained in the  35th Report of the Committee  on

Public Accounts (2001-2004). 

The  35th  Report  of  the  Committee  on  Public  Accounts  (2001-2004)  was

presented  to  the  House  on  29th  January,  2003.  The  Report  contained

25 recommendations relating to Social Justice Department. The Government was

addressed  on  3-2-2003,  to  furnish  the  Statements  of  Action  Taken  on  the

recommendations  contained  in  the  Report  and  final  reply  was  received   on

18-5-2020.

The  Committee  examined  the  statements  of  Action  Taken  on  the

recommendations contained in the 35th Report of the Committee (2001-2004) in

its meetings held on 10-10-2007, 10-4-2012, 15-5-2013, 23-7-2014, 20-9-2017 and

4-1-2023 and decided not to pursue further action on the recommendations in the

light  of  replies  furnished  by  the  Government.  Such  recommendations  and

Government replies are incorporated in this Report. 

Social Justice Department

Recommendation

(Sl. No. 1,  Para No. 63)

Integrated  Child  Development  Scheme  is  a  Centrally  Sponsored  Scheme

launched  in 1975-76 to improve the nutritional and health standards of children

below the age of six years and to enhance the capability of mothers to look after

the normal health and  nutritional needs of their children.  Though there is a well

designed  organizational  establishment  in  the  State  under  Social  Welfare

Department for the implementation of the scheme, the Committee note with serious

concern that the department has not been able to achieve the goals of the schemes

even after the elapse of more than two decades.  The Committee understand that

many of the beneficiaries are yet to be brought under the scheme.

232/2023.
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Action Taken

Government of India have sanctioned 163 ICDS Projects including 43 World

Bank Assisted projects covering the entire State as result of Universalization of

ICDS.  The Government of India have sanctioned 25393 Anganwadi Centers also.

As per the schematic norms, the population  coverage for an Anganwadi  Centre is

1000 in rural and urban areas and 700 in tribal areas.  As per census of 2001 the

population in the State is over 3 crores and accordingly more than five thousand

Anganwadi centers are still required to cover  entire population under the norms

fixed for the scheme.  More Anganwadi Centers are still required in rural,  tribal

and other backward areas to cover the entire population.   Government of India

have informed that in view of resource constraints there will not be any expansion

of ICDS including new Anganwadi Centers under ICDS during the 10th plan period

and  also  directed  to  endure  equitable  and  appropriate  location  of  sanctioned

Anganwadi Centers to cover the entire population. 

Accordingly 978 defunct Anganwadi have been ordered to make functional

as  per  G.O.  (Rt.)  No.247/2004/SWD  dated  14-6-2004  G.O.  (Rt.)  No.  311/

2004/SWD dated 16-7-2004.  Also suitable instructions have been given to CDPOs

to  relocate,  necessary  the  exciting  Anganwadi  Centers  to  optimize  maximum

coverage of beneficiaries.   By completing this process it  will  ensure that  every

child, pregnant women, lactating mothers, adolescent girls are registered and will

be provided  universal access to ICDS activities.  Both copies of G.O.s are enclosed

(Annexure I).

Further Recommendation

The Committee wanted to know whether any Anganwadi Centers had been

sanctioned during 10th plan period and also the number of new Anganwadi Centres

sanctioned.

Action Taken

6722 Anganwadi centers had been sanctioned during the 10th Plan period by

Government of India and all the sanctioned AWCs have been fully operationalised

in the State. 
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Recommendation

(Sl. No. 2, Para No. 64)

Being  a  centrally  sponsored  scheme  all  the  expenditure  incurred  in

connection with the implementation of the Scheme is met by the Government of

India.   However as against central assistance of Rs. 130.66 crores during 1992-93

to 1998-99,   the  State Government  had  spent  Rs.151.31 crores  resulting  in  an

excess expenditure of Rs. 20.65 crores over the amount actually received.  The

Committee on Public Accounts (1998-2000) during its discussion in the meeting

held on 16-8-2000 had urged the Social Welfare Department  to take necessary

steps to get the amount outstanding reimbursed from the Central Government and

desired to be furnished with the details of action taken.  The Committee had also

reiterated  that  it  was  the  Finance  Department  which  should  have  taken  more

initiative in  the matter.   The Committee find that  in  the additional  information

furnished by the department,  the government  is  keeping silence over the issue.

Moreover, the Departmental witness could not give reply for the queries put forth

by the Committee either at the time of re-examination or within the time limit they

had requested .  No reply has been submitted by the government in this regard till

date.  The Committee strongly deplore the inaction on the part of the department.

The Committee urge to take immediate action to get the expenditure incurred in

excess reimbursed and desired to be informed of the action taken in this regard.  

Action Taken

ICDS is  a  100% Centrally  Sponsored  Scheme wherein  the  administrative

expenditure for the implementation of the scheme is being met from grant-in-aid

released by Government of India.  Sometimes the release and expenditure  may

vary  and  will  not  tally  ie.,  there  may be  excess  expenditure  or  savings  in  the

amount released from Government of India.   Generally savings/excess of every

financial year are carried forward to the accounts of subsequent years.  The excess

expenditure if any will be met from the State budget allocation and got reimbursed

from Government of India in the subsequent year.  The savings, if any,  will be

adjusted within the fund released by Government of India in subsequent year.  The

procedure followed in respect of the excess/saving is appended here with  as an

example.
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Further  Recommendation

The  Committee  wanted  to  know  the  present  position    regarding  the

reimbursement of excess expenditure from Government of India.

Action Taken

The  following are the release and expenditure mentioned in the report on

ICDS General 

Year

Assistance received from

Government of India

(₹ in crore)

Actual expenditure

(₹ in crore)

1992-93 8.44 10.82

1993-94 12.29 15.52

1994-95 12.49 16.80

1995-96 17.05 20.72

1996-97 22.99 25.52

1997-98 23.00 33.20

1998-99 34.40 28.73

   Total 130.66 151.31

    * Provisional

Based on the above figure the Committee observed that there was an excess

expenditure of Rs.20.65 crores and directed to take immediate action to get the

expenditure incurred in excess reimburse
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From the inception of the ICDS there was only one budget head which was

100%  Centrally  Sponsored  Scheme  and  expenditure  was  incurred  as  per  the

Government  of  India  norms.   But  during  the  year  1992-93 onwards,  the  State

Government, have sanctioned Festival Allowance to the Anganwadi Workers and

Helpers at the following rate.

Financial Year Operational

Anganwadi

Centers 

Rate of Festival allowance 

Anganwadi Workers

(₹)

Anganwadi

Helpers (₹)

1992-93 10783 140 140

1993-94 11585 140 140

1994-95 12599 250 200

1995-96 14130 350 300

1996-97 14899 400 350

1997-98 15352 425 375

1998-99 16200 425 375

Similarly the  state  Government  have  sanctioned  additional  honorarium of

Rs.100 per Anganwadi Workers and Helpers per month during 1995-96 onwards

and  it  was  increased  to  Rs.  200  during  1997-98.   The  two  expenditure

ie.  5.75  crores+22.12  crores=27.87  crores  was  also  included  in  the  above  said

expenditure of   ₹ 151.31 crores.  This amount being the State expenditure is not

reimbursable from Government of India.

[All  the  expenditure  for  ICDS including  State  share  honorarium Festival

Allowance granted by State Government  are also being met  from the  Head of
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account 2235-20-102-98(P)34-OC. The share of State Government honorarium and

Festival  Allowance  granted  to  Anganwadi  Workers  and  Helpers  can't  be

reimbursed from Government of India.

Recommendation

(Sl. No. 3, Para No. 65)

The Committee notice that the Department which spent more than the actual

amount  received  till  1997-98  miserably  failed  to  utilize  even  the  assistance

sanctioned  during  the  year  1998-99.   The  Committee  express  their  serious

dissatisfaction  over  the  lapse  on  the  part  of  the  department  and  desire  to  be

informed of the reasons for under utilization.

Action Taken 

As  a  result  of  decentralization  of  powers  the   feeding  programme  was

transferred  from  Social  Welfare  Department  to  Local  Self  Government.   The

feeding programme was a new scheme as far as L.S.Gs  were concerned.  They

were  not  aware  of  the  mode  of  procurement,  distribution,  percapita  rate,  etc.

Moreover  under  decentralized  programme  each  and  every  activity  has  to  be

approved by different Committees.  This also took a lot of time to complete the

procedure and implement the scheme.  From the Government side also there was

some of delay in issuing guidelines and allotment of funds.  Hence during the year

1998-99 feeding programme in most of the Anganwadi Centers was interrupted,

and there by the funds could not be fully utilized.  Now the system is stabilized and

the feeding programme is running smoothly. 

Recommendation

(Sl. No.4,  Para No. 66)

The Committee understood that there had interruption in feeding in almost

every year though feeding was to to be provided for 300 days.  The Committee

found  that  there  was  acute  shortfall  in  feeding  during  certain  years.   The

Committee were informed that it was mainly due to delay in the release of funds.

However, it was seen that funds kept utilized during several years.  The Committee

are very much displeased to  note that  there were serious lapses  on the part  of
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the Social Welfare Department and the Panchayath Directorate.  The Committee

are of the opinion that the crisis could not have stopped up, had the fund been

allotted directly to Panchayaths. The Committee also recommend that funds should

be allotted in the month of April itself to avoid interruption in feeding during the

months of April and May.

Action Taken

As part of Decentralized Planning the feeding programme was transferred to
Grama Panchayath with effect from 1-4-1998. The funds for feeding is being met
by L.S.Gs out of their Plan Grant.  Government has accorded topmost priority for
Feeding programme during the Tenth Five Year Plan by clearly giving direction to
the L.S.Gs that the funds desired for the feeding in Anganwadi Centers could be
first set apart and then only various set oral and mandatory allocations be made
from the Plan Assistance.  

Further Recommendation

The Committee opined that there is no proper supervision and inspection on
the fund allotted for feeding programme.  The Committee also recommended that
funds should be released in the month of April itself, so as to avoid interruption in
feeding during the months of April & May.

Action Taken

The expenditure for the SNP has been shared between the Grama Panchayath
and Block Panchayath in the ratio of 2:1.  During 2005-06 onwards the share for
the Supplementary Nutrition i.e,   50% of the expenditure as per the prescribed
norms has been received from Government of India.  Since the amount is allowed
to the LSG there is no interruption for LSG to meet the expenditure of SNP for the
months of April & May.

Recommendation

(Sl.No.5,  Para No. 67)

The State Government provides fund for supplementary nutrition for its own
fund.  The Committee notice that the amount ranging from 6 Crores to 11 crores
was spent during 1992-93 to 1997-98 in this regard.  But only Rs. 1.52  crores is
seen  spent  in  respect  of  Supplementary  Nutrition  Programme  during  1998-99
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even though an  amount  of  Rs.15 crores  had  been  released  to   the  Director  of
Panchayaths.   The  Committee  desire  to  be  furnished  with  the  reasons  for  the
notable decline in expenditure.

 Action Taken

As a  result  of  decentralization  and  transfer  of  powers  to  L.S.Gs  feeding,

construction, supervision etc.  of Anganwadi Centers have also been transferred to

Grama  Panchayath.   The  transaction  of  powers  from  the  Dept.  to  Local  Self

Government  created  some  confusion  regarding  the  modus  operandi  for  the

procurement of food materials about where and how to procure and the person

responsible for the procurement etc.  This  situation was sorted out after getting

instructions from Government and the Directorate of Panchayath.  Hence there was

a shortfall, in expenditure.

Further Recommendation

The Committee wanted to know the actual  amount spent during 2005-06 and

2006-07 towards  the Supplementary  Nutrition Programme and also  the  present

position.

Action Taken

The  actual  amount  spent  during  2005-06  and  2006-07
towards  the  Supplementary  Nutrition  Programme and  also
the present position is as mentioned below.

Year Amount (in lakh)

2005-06 7606.13

2006-07 8525.00

2007-08 12921.48

2008-09  15800.58

2009-10 17071.61

2010-11 5361.55

2011-12 3518.44

2012-13 5060.50
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Recommendation

(Sl. No.6,  Para No.68)

The  Committee  express  dissatisfaction  over  the  failure  in  ensuring  the

prescribed calorific/nutritive value of the food items given  to the beneficiaries

under Supplementary Nutrition Programme.  Unless regular monitoring  to ensure

the prescribed nutritive values in feeding is conducted.  Shortfalls could not be

detected at  the appropriate time.  The Committee urge that  Government should

evolve viable proposals to maintain adequate calorific/nutritive value in feeding

under Supplementary Nutrition Programme.

Action Taken

The feeding programme, the most vital important service through Anganwadi

Centers has been transferred  to Local Self Government as part of de-centralized

Planning vide G.O. (Ms.) No.20/98/SWD dated 26-6-1998 (Annexure II).   It  is

clearly mentioned there in that the food so supplied by LSGs should maintain the

required calorific and nutritive values as shown below:

0-6 years children  300 calories+10-12 gm protein

PW, LM, severely malnourished

children           

Double the quantity of food with 500

calories    and 20-25 gm protein.

The selection of food materials is vested with the LSGs.  All field level ICDS

functionaries are being frequently remained that the project for feeding submitted

to LSGs should be viable and ensure to maintain the required nutritive value.  State

Government have given the top priority for feeding programme during 10th Five

Year Plan period by giving directions to LSGs that the funds required for feeding

through Anganwadi Centers should be first set apart and that only various sectoral

and mandatory allocation be made from the "PLAN" assistance.  At present all

LSGs are showing very keen interest in providing necessary allocation for feeding

programme, ensuring the prescribed nutritive values under this scheme.  At present

the SNP programmes is conducted in a satisfactory manner.

232/2023.
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The latest copy of the directions issued by Director of Social Welfare on the

basis of PAC recommendation to the ICDS fields level functionaries to ensure the

prescribed nutritive value in the feeding is enclosed. (Annexure III)

Recommendation

(Sl. No.7,  Para No.69)

The  Committee  find  that  there  was  inordinate  delay  in  starting  the

functioning of ICDS projects already sanctioned by Government of India and some

of the ICDS projects are yet to be started.

The Committee desire to be furnished with the details such as to whether all

the ICDS projects sanctioned by Government of India have become functional or

not and if not what are the constraints which led to the backlog. 

Action Taken

All the 163 ICDS projects  including 23 projects mentioned in the report are

now fully operational. 

Recommendation

(Sl. No. 8,  Para No. 70)

It has come to the notice of the Committee that appointment to the various

categories had been made by passing the Selection Committee consisting of MLAs

and MPs.   The Committee  understand  that  the persons who are appointed  on

temporary basis and whose period of appointment is said to be three months are

continuing in service even after many years.  The Committee are not convinced

with the vague reply submitted by the witness and desire that the matter should be

examine in detail and be furnished with the details of action taken in this regard.

The Committee also desire that the details should consist of the matters such as the

authority  who  made  the  appointments  and   the  method  of  appointments.

The Committee also urge the Department to fill up the vacancies urgently.
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Action Taken

The C.D.P.O.s are authorized to fill up vacancies of Anganwadi Workers and

Helpers temporarily when there was no approved selected list.  The Department is

taking steps to constitute Selection committee in I.C.D.S. Projects where there are

no approved selected lists.  Out of the 163 I.C.D.S. Projects approved selection list

is available in 34 projects and in 6 Projects there are Selection Committees.  Action

is being taken to conduct interview and selection in these projects.  In order to

constitute  the  Selection  Committee  for  19  projects,  proposals  are  submitted  to

Government Action is being taken to  constitute Selection Committee in remaining

projects.

Government have further constituted the Selection committees for I.C.D.S.

projects in

1. Mattanchery

2. Nemom

3. Thodupuzha

4. Elamdesam

5. Kattappana

6. Adimali

7. Devikulam

8. Nedumkandam

9. Sasthamkotta

10. Iritty

11. Balussery

12. Lalam

13. Varkala
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14. Kilimanoor

15. Vadavukode

16. Kuttippuram

17. Wandoor

18. Pattambi

19.  Chavara

20. Thiroorangadi

21. Areecode

22. Thiroor

23. Vengara

24. Thanoor

25. Perinthalmanna

26. Mankada

27. Kondotty

28. Ochira

29. Kazhakuttom

30 Ponnani

31. Athiyanoor

32. Perumkadavila

33. Irinjalakuda

34. Pathanapuram

35. Attappady
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36. Konny

37. Vellangalloor

38. Nilambur

39. Pandalam

40. Mannarkad

41. Kunnamangalam.

Selection list for I.C.D.S., Wandoor has been approved.  Selection process

has been completed in Kuttippuram & Vadavucodu projects.  The selection process

to the remaining projects as mentioned above is underway.  Action is also being

taken to constitute the Selection Committees to the remaining projects.  Also there

is direction from this office to fill up the vacant posting Anganwadi Workers and

Helpers when it fall vacant temporarily for 89 days.

Further Recommendation

The Committee wanted to know whether any appointment had been made

without  considering the approved list  of  the Selection Committee consisting of

M.L.A.’s & M.P.’s.  The Committee opined that if there is no Selection Committee

in any I.C.D.S. Project, action should be taken to constitute Selection Committee

urgently, and the appointment be made after the constitution of the Committee.

Action Taken

Government as per G.O. (Rt.) No.254/08/SWD dated 18-6-2008 had issued

orders  exempting  M.L.A.'s/M.P.'s  as  members  of  the  Selection  Committee  for

Anganwadi  Workers  and  Helpers.  Government  have  also  issued  orders  for  the

regularization of  Anganwadi Workers/Helpers of  those who had six months of

temporary  service  as  on  15-12-2006  vide  G.O.  (Rt.)  No.35/2006/SWD  dated

11-10- 2006 and G.O. (Rt.) 02/07/SWD dated 6-1-2007 with direction to the effect

that  posting to  the existing select  list  can be  made only after  regularization of

temporary hands which causes the regularization of temporary hands prior to the
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appointment of selection list then existed.  The vacancies after regularization of the

temporary hands  was posted from the select list.  Government vide G. O. (Rt.)

No.58/08/SWD  dated  22-10-2008  had  issued  guidelines  and  reconstituted  the

Selection Committee for the selection of Anganwadi Workers/Helpers.  Based on

the revised direction from Government of India. Government as per G. O. (Ms.)

No.05/2012/SWD dated 30-1-2012 have issued guidelines for the selection process

of Anganwadi Workers  & Helpers and also reconstituted the Selection Committee.

Recommendation

(Sl. No.9,  Para No.71)

The service of the Anganwadi Helpers is inevitable for the day to day normal

functioning  of  Anganwadi  Centers.   The  Committee  find  that  in  many  places

Anganwadi workers had been appointed without posting Anganwadi Helpers and

they were paid allowances as per Rule which turned out to be mostly infructuous.

The Committee urge the department to publish the list of candidates selected for

appointment as Anganwadi Helpers on the basis of the interview without further

delay.   The  Committee   also  desire  that  copies  of  the  selected  list  should  be

communicated to all the non official members of the Board of Interview.

Action Taken

Necessary  directions  have  already  issued  to  the  District  Social  Welfare

Officers.  Convenors of the Selection committee and Child Development Project

Officers  concerned to submit  copies of the approved list  to all  the non official

members of the Selection Committee.  Necessary instructions has been issued to

the District  Social  Welfare Officers  (Convenors of the Selection Committee) to

submit copies of approved select list to all non Official members of the Selection

Committee.   The  copy  of  the  direction  issued  in  this  respect  is  enclosed.

(Annexure IV)

Further Recommendation

The Committee  wanted  to  know the  number  of  vacancies  of  helpers  and

workers at present, the steps taken by the department to fill up the vacancies and

the norms under which the existing Anganwadi Workers had been appointed. 
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Action Taken

At  present,  there  exist  242  vacancies  of  Anganwadi  Workers  and  1245
vacancies of  Anganwadi Helpers.  As per  G.O. (Ms.) No.35/2006/SWD dated
11-10-2006 and G.O. (Ms.) No.02/2007/SWD dated 6-1-2007 sanction has been
accorded to give permanent engagement as Anganwadi Workers and Helpers to
those who have 6 months experience in the same field as on 15-12-2006.  As per
G.O.(Ms.) No. 79/10/SWD dated 10-11-2010, Government also ordered to give
permanent engagement as Anganwadi Workers & Helpers to those who have six
months experience as on 31-10-2010  But as per  G.O. (Ms.) No. 31/12/ SWD
dated 10-11-2012,   the   G.O.  (Ms.)  No.  79/10/SWD dated 1-1-2010 has  been
cancelled.   Government  have  reconstituted  the  Committee  for  to  selection  of
Anganwadi  Workers  and  helpers  as  per   G.O.(Ms.)  No.74/12/SJD  dated
22-12-2012 and selection process by the newly constituted Selection Committee is
in progress.

Anganwadi  Workers  &  Helpers  had  been  appointed  on  the  basis  of  the
recommendations made by the Selection Committees which previously existed in
various periods.

Recommendation

(Sl.No.10, Para No.72)

The Committee understand that Anganwadi workers and Anganwadi Helpers
are the backbone of the scheme and the success of the scheme mainly depended on
them.   The  Committee  also  note  that  most  of  them  are  sincere  and  devoted
workers.  The rate of remuneration paid to Anganwadi Workers and Anganwadi
Helpers  is  Rs.700  (Seven  Hundred)  and  Rs.460(  Four  hundred  and  sixty)  per
month respectively.  It is less than the remuneration paid in neighboring States such
as  Tamil  Nadu  wherein  the  rate  is  Rs.1200  (One  thousand  two  hundred)  and
Rs.700  (Seven  hundred)  respectively.  Therefore,  the  Committee  strongly
recommend  that  the  rate  of  remuneration  paid  to  the  Anganwadi  Workers  and
Anganwadi  Helpers  should  be  enhanced  and  they  should  be  paid  at  least
Rs.1500(One thousand and  five  hundred) and Rs.750(Seven hundred and fifty)
respectively per month.

Action Taken

The  rates  of  honorarium  of  Anganwadi  Workers  and  Helpers  have  been

enhanced  with effect  from 1-4-2002 as  per  G.O.  (Rt.)No.126/2003/SWD dated

12-3-2003. Copy of the G.O. enclosed. (Annexure V) 
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Further Recommendation

The Committee wanted to know the steps taken by the department on the

recommendation of the Committee regarding the enhancement of the remuneration

of the workers and helpers.

Action Taken

Government  as  per   G.O.(Ms.)  No.49/2011/SWD  dated  28-9-2011  have

accorded  sanction  for  the  implementation  of  the   upward  revision  of  the

honorarium  of  Anganwadi  Workers  and  Anganwadi  Helpers,   sanctioned  by

Government with effect from 1-4-2011 in the state as detailed below: 

Category
Existing honorarium

effective from
 1-4-2008

Revised honorarium
effective from 1-4-2011

(A) Anganwadi Workers
     1. Non-Matriculate

     2. Non-Matriculate with 
         5 Year honorary work

    3.  Non-Matriculate with 
         10 Year honorary 
          work.
     4. Matriculate

     5. Matriculate with 5  
        year   honorary work

     6. Matriculate with 10   
        year honorary work

Rs.1438

Rs.1469

Rs.1500

Rs.1500

Rs.1531

Rs.1563

Rs.2938

Rs.2969

Rs.3000

Rs.3000

Rs.3031

Rs.3063

(B) Anganwadi Helpers Rs. 750 Rs.1500

(C) Anganwadi workers of    
    Mini Anganwadi Centers

Rs.750 Rs.1500

Moreover, the contribution of State  Government towards monthly honorarium of
Anganwadi Workers and Helpers has been raised from Rs. 550 to Rs.1000
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Recommendation

(Sl. No. 11,  Para No. 73)

The  Committee  notice  that  there  are  Anganwadi  Centers  without  even  a

single child and salary is being paid to the idling staff.  The Committee further

notice instances of Anganwadi Centers with nominal  strength.  The Committee

desire the department to examine the viability of merging these Anganwadi Centers

to the adjacent ones to avoid wasteful expenditure by way of remuneration to the

staff.  

Action Taken

Lack  of  nominal  strength  of  pre-school  education  children  in  anganwadi

Centers is mainly due to poor infrastructure facilities.  The location of many of the

functioning Anganwadi Centers was determined years age when there was ample

children in the area.  As years passed, dwindling population of children in such

areas  made  the  feeling  that  the  Anganwadi  Center  are  not  in  equitable  and

appropriate places to provide universal access to ICDS activities.  This is another

reason  for  the  shortfall  of  children  in  certain  Anganwadi  Centers.   Necessary

instructions have been issued to Child Development Project  Officers  to  initiate

steps  to  enhance  the  infrastructure  facilities  of  Anganwadi  Centres  with  the

assistance not only from LSGs but also from NGOs, other institutions, persons,

Mahila  Samajams  etc,   with  regard  to  reallocation  of  Anganwadi  Centers.

Government  as  per  G.O.  (Rt.)No.247/2004/SWD  dated  14-6-2004   G.O.  (Rt.)

No.311/2004/SWD dated 16-7-2004  Government  have issued orders to relocate

590  AWCs  and  398  AWCs  respectively  to  other  projects  covering  maximum

coverage of the entire population.

Department is taking earnest efforts to relocate the functioning Anganwadi

Centres without nominal strength to other areas ensuring that every child, pregnant

Women, lactating mothers and adolescent girl is registered and provided universal

access to I.C.D.S. activities.

232/2023.
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Further Recommendation

The Committee should be informed of the norms for starting an Anganwadi

Center and the number of Anganwadi  Centers  working according to these norms

and working without any norms.  The Committee also wanted to know the number

of Anganwadi Centers functioning without nominal strength.

Action Taken

The revised population norms for starting Mini Anganwadi Centres:

Rural/Urban Projects - 150-400

Tribal/riverine/desert/Hilly area-150-300

(In  Mini  Anganwadi  Centre  having  only  one  Anganwadi  Worker  with  a

Honorarium of Rs.750 per month)

Revised norms for starting full Anganwadi Centres:

In  Rural/Urban Projects - 400-800 for 1 Anganwadi,

800-1600 for 2 Anganwadi Centres,

1600-2400 for 3 Anganwadi Centres & in Tribal/riverine/desert/Hilly area 300-800

for 1 Anganwadi Centre.

Location of Anganwadi Centre

Villages predominantly inhabited by population belonging to SC/ST Minority

Community should be given priority.

Earlier  1000 population  per  Anganwadi  Centre  was  the  norm and it  was

expected to cover 40 children below  3 years, 40 Children between 3 to 6 years and

20 pregnant and lactating mothers.  If the revised population norms is accepted

about 40,000 Anganwadi Center  is to be started.  The total number of sanctioned

Anganwadi Centres at present including the 3rd phase expansion is 33115, if the

norm is applied 3311500 beneficiaries should be given Supplementary Nutrition.
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But the present coverage is 1395145.  So the Anganwadi Center working are not

stated to be functioning according to the norms of the normal strength.  Inadequate

infrastructure  and  the  largest  strength  of  Private  Nursery  Schools  functioning

without any norms are the reasons for the low level of coverage.  Moreover  the

birth rate in Kerala are also low as such we cannot expect more beneficiaries.

Anganwadi Centers are sanctioned by state Government on the basis of the

guidelines prescribed by Government of India from time to time.  All the 33096

Anganwadi Centers in the State are functioning according to these norms.  In the

review  meeting  with  States/UTs  Secretaries  in  charge  of  Women  and  Child

Development,  Government  of  India  held  on  19-20th  April,  2012,  it  has  been

suggested to undertake rationalization exercise on the existing projects/AWCs to

check the actual attendance and participation by ICDS target beneficiaries at the

AWCs and evenness in coverage.  This exercise is  in progress that  would help

identify  any  non  viable  projects/AWCs  that  can  be  shifted  to/tagged  with

existing /new areas / Centres as required.  Therefore the matter of nominal strength

is not a prerequisite for stating/functioning and Anganwadi Centre.

Recommendation

(Sl. No. 12,  Para No. 74)

The  CDPOs  were  instructed  to  arrange  accommodation  for  Anganwadi

Centers  in  uneconomic  Schools  in  the  respective  areas  in   consultation  with

Education Department.  The Committee  notice that only two Anganwadi Centers

were accommodated  in  such  schools  while  there  were 1937 schools  under  this

category as on 1999.  The Committee are surprised to see that the CDPOs did not

take  any  step  to  utilize  the  facility  even  while  many  Anganwadies  were

accommodated in rented buildings with inadequate amenities.  The Committee also

observe that notable space in the buildings of many schools  has been kept utilized.

The Committee urge the Department to see to it  that vacant spaces available in

school buildings shall be allotted to CDPOs to arrange accommodation for those

AWCs working in rented buildings.
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Action Taken

Government vide  G.O. (Ms.) No.159/2004/G.Ed. Dated 10-6-2004 accorded
sanction to accommodate the AWCs functioning in rented building in uneconomic
schools and also in the vacant space available in   other schools subject to certain
conditions (Copy of the government Order is enclosed).  Necessary directions have
been issued to the CDPOs to accommodate Anganwadi Centres in nearby school
buildings  wherever  possible  at  present  412  numbers  of  anganwadi  Centres  are
functioning  in  school  buildings/school  premises.  Copy  of  G.O.  is  enclosed
(Annexure 6).

Further Recommendation

The  Committee  wanted  to  know  the  number  of   Anganwadi  Centers
functioning in  rented  building.   The Committee  urged   the  department  to  take
urgent steps to accommodate the Anganwadi Centers functioning in rented building
to uneconomic schools.

Action Taken

The number of Anganwadi Centers functioning in rented buildings is 14930.
Government as per  G.O. (Ms.) No.104/2009/SWD dated 4-5-2009 have issued
necessary orders for providing the space for Anganwadi Centers in Government
Schools wherever space are available.

Recommendation

(Sl. No. 13, Para No.75)

The Committee note with serious concern the posting of excess staff without
considering the number of operational Anganwadi Centers resulting in avoidable
payment by way of salary.  The Committee also find that frequent transfers of staff
without  following  any  norm  has  become  common  in  the  department.   These
transfers are noticed to have been made even without posting substitutes in many
places.   The  Committee  express  serious  dissatisfaction  over  the  irresponsible
manner in which transfers and postings  have been made.

Action Taken

The  recommendation of the Committee is noted for guidance.
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Further Recommendation

The Committee recommended that there should be norms for the transfer of

staff   and  transfers  have  to  be  made  in  consultation  with  the  Mayor/the

Chairman/the President of the connected Local Self Government institution.

Action Taken

General rules for the transfer of staff in Government service is also applicable

in Social Welfare Department.

Recommendation

(Sl.No.14,  Para No.76)

The Committee were informed that the backlog in imparting training to staff

could be made good by 2001.  The Committee desire to furnished with  the present

position.

Action Taken

The present status of training programme of ICDS functionaries have already

been furnished separately.

Recommendation

(Sl. No. 15, Para No.77)

The Committee observe that MLAs and MPs are not given due responsibility

to watch the implementation of the scheme and their duty is limited to the selection

of Anganwadi Staff.  The Committee are of the view that MLAs and MPs should

be given more responsibility enabling them to keep a close watch with regard to

the implementation of the scheme and they should also be included in a review

Committee.

Action Taken

Action is being initiated from this office, instructing the CDPOs to personally

contact the respective elected People's Representatives and apprise them with reard

to the implementation of programmes of ICDS and to invite them for all activities.
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Further Recommendation

The Committee opined that a review Committee should be formed including

MLAs & MPs as members for the implementation of Programmes of ICDs. 

Action Taken

Proposal  for  forming  a  review  Committee  including  MLAs/MPs  as

members  for  monitoring  the  implementation  of  the  ICDS scheme is  under  the

consideration of Government.

Recommendation

(Sl. No. 16,  Para No.78)

The  Committee  notice  that  most  of  the  officials  such  as  Doctors,  Junior

Public Health Nurse etc. who are entrusted with the duties in connection with the

functioning of the scheme have failed to discharge their duties promptly.  Though

the  witness  claimed  that  the  visits  are  done  by  the  concerned  personal  as  per

schedule,  the  Committee  refuted  the  same  by  illustrating  examples.   The

Committee observe shortcomings on the part of the officials from bottom to top

level.  This led to lapse of central assistance in many cases and thereby denying

benefits  to  thousands  of  poor  people  who  are  the  actual  beneficiaries  of  the

scheme.  The Committee urge the department to take stringent action to ensure that

all the officials entrusted with the duties connected with the ICDS are performing

the same as envisaged in the scheme. 

Action Taken

The  recommendation  of  the  Public  Accounts  Committee  is  noted  for

guidance.  Strict instructions have already been given to field level functionaries.

The matter is being taken up with Health Service Directorate.

Further Recommendation

The Committee recommended that strict action has to be taken against the

doctors who are not attending the duties in anganwadi centers, considering it as

dereliction  of  duty  on  the  part  of  them.   A register  has  to  be  kept  in  each

Anganwadi Center for entering the inspection report of the doctors.



23

Action Taken

At present visitors book for health staff is maintained in Anganwadi centers.

For  ensuring  the  visit  of  Medical  Officers  the  Health  &  Family  Welfare

Department has been requested to take necessary action in the matter.

Recommendation

(Sl. No. 17,  Para No. 79)

The  Committee  are  distressed  to  note  that  inadequacy  of  drinking  water,

toilet, toys, play-ground and other infrastructure facilities in Anganwadi Centers

still remains a poignant problem.  The Committee understand that the departments

not evolved a concrete strategy to overcome these crucial issues. The Committee

view that had the department made earnest efforts,  the situation under question

could have been avoided.  The Committee, therefore, urge the department to give

up their  slackness  in  this regard and to  take immediate action to resolve these

problems. 

Action Taken

Consequent  on  the  introducing  of  World  Bank  assisted  projects  there  is

provision  for  the  construction  of  Anganwadi  buildings,  installation  of  hand

pumps/pipe  connections  etc.  for  drinking  water,  construction  of  baby  friendly

toilets etc. At present above 50% of the functioning Anganwadi Centers have own

buildings.  LSGs are providing infrastructure facilities to Anganwadi Centers under

their Plan Schemes.

Further  Recommendation

The Committee  urge  the  department  to  take  immediate  action  to  provide

infrastructure  facilities  like  pipe  connection  for  drinking  water,  construction  of

baby friendly toilets etc. in Anganwadi Centres and for this purpose there should be

budgetary support.

Action Taken

At present 17300 Anganwadi Centers are functioning in own building.  Out

of  this  11642  centres  have  not  drinking  water  facilities.   Toilet  facilities  are
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provided in 17300   Anganwadi Centres and renovation of the toilets are being

done with the assistance  of  Total  Sanitation  Mission.   Out  of  this  4957 baby

friendly toilets sanctioned under the Total  Sanitation campaign 4189 have been

completed. Under the head of Account 2235-02-800-90 Plan, there is a provision

for providing infrastructure facilities to Anganwadi Centres. 

Recommendation

(Sl. No. 18,  Para No.80)

The number of Anganwadi Centres is found to have increased substantially

during the period from 1992-93 to 1998-99.  However the number of beneficiaries

covered  under  the  scheme  did  not  show  proportionate  increase.   The  reasons

attributed to the shortfall by the witness are lack of travelling facility,  irregular and

poor quality of  feeding,   absence of own buildings etc.  the Committee are not

convinced of these reasons adduced by the department.  The Committee therefore

recommend that a  detailed study which covers all the aspects related to the scheme

should be conducted urgently.  The Committee desire that the Finance Department

shall  also  conduct  a  detailed  study  and  to  take  stringent  action  for  avoiding

wasteful expenditure.  The Committee also desire to recommend for commencing

pre-LKG classes in Anganwadi Centres. 

Action Taken

On the basis  of  the Recommendation by the Committee 14 districts  were

allotted to senior level officers of the Department and they were asked to attend the

meetings at District level and review the functioning of the scheme.  They were

also directed to conduct field level  inspection to know the realities  and submit

suggestions/recommendations   to  improve  the  scheme.   On  the  basis  of

recommendations of the officers, Anganwadi Centres were classified/graded into 5

groups.  This process had already been completed.  It is found that some of the

Anganwadi Centres are not functioning at the expected level due to the reason like

poor quality of functionaries,area, poor infrastructure facilities etc. To improve the

quality of the functionaries,  short  term training programme were conducted for

weak Anganwadi Workers (skill up gradation) Instructions were also given to the

L.S.Gs  for  providing  infrastructure  facilities  like  Anganwadi  Buildings,
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baby  friendly  toilets,  toys,  teaching  aids,  gas  connection  etc.   Most  of  the

Panchayat  have  earmarked  adequate  funds  for  the  same  in  IXth  and  Xth  Plan

periods.  The positions have been evaluated against the criteria for grading and it is

found that most of Anganwadies have improved their grades in terms of service

delivery and outreach.

Recommendation

(Sl. No. 19,  Para No.81)

The Committee are surprised to see that even now food items are served as
per  the  norms  fixed  in  1991.   The  Committee  urge  that  the  norms  fixed  in
1998-1999 should be implemented in this regard.  The Committee also urge to
adhere  to  periodical  checking  by  supervisors.  The  Committee  desire  to  be
furnished with the steps taken by the department in these matters.

Action Taken

Detailed  instructions have been issued to all concerned to prepare projects
for  feeding  programme  indicating  prescribed  calorific  and  nutritive  value  as
suggested by State Nutrition Bureau in which no ceiling on food items rate has
been imposed.  At present 3 types of food as detailed below is being served to the
beneficiaries in Anganwadi Centers.

a) General Feeding - 6 months - 6 year children, pregnant women and lactating
mothers and in selected areas adolescent girls.

b) Noon feeding 3 year - 6 year Children.

c) PMGY - 6 months - year children (A cup of Milk and Shake hand)

Supervisors  are  the  Implementing  Officers  of  Feeding  Programme  in
Anganwadi Centers.  They have been  instructed to conduct periodic checking.

Recommendation

(Sl. No. 20, Para No.82)

The  Committee  understand  that  medicine  kits  are  issued  on  the  basis  of
number  of  Anganwadi  Centres  sanctioned  based  on  a  requisition  made  by
the  Director  of  Social  Welfare  in  advance.  The  Committee  opine  that

232/2023.
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if  the  exact  number  of  operational  Anganwadi  centres  was  duly  reported  to
Government  of  India  and  extra  expenditure  of  Rs.26.04  lakh  on  6411  excess
medicine kits incurred during 1996-1998 could have been avoided. The Committee
also understand that quality and quantity test of the medicine kits supplied by the
agencies have not been conducted and results thereof are not communicated to
Government of India.  Due to this several substandard medicines might have been
distributed in many districts.  The Committee observe slackness and serious lapse
on the part of the department officials in conducting required tests.  The Committee
urge the department to strictly adhere to the rules relating to the procurement of
medicine kits in future. 

Action Taken

Recommendation noted for future guidance

Further Recommendation

The Committee suggested to purchase the medicine kits from district stores

and  these  are  to  be  distributed  to  Anganwadi  Centres  through  Primary  Health

Centres.

Action Taken

The Director, Health Services has been requested to take urgent action in the

matter based on the recommendation

Further Recommendation

The Committee directed the department to furnish an up to the point reply

regarding the action taken on the recommendation of the Committee.

Action Taken

The  ICDS Executive  Committee  held  on  31-12-2015  opined  that   is  not

practical  to implement the suggestion and decided to continue with the present

system.

Further Recommendation

The  Committee  directed  to  furnish  detailed  explanation  on  the  practical

difficulties to implement the recommendation of the Committee.
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Action Taken

Anganwadi  Medicine  kit  is  included  as  an  item  in  the  Anganwadi
Services(General) Scheme.  Medicine kits are distributed to Anganwadies either
directly  through  the  government  agencies  based  on  government  orders  or  by
purchasing these from the Block level  Government organizations viz.  Karunya,
Maveli and Neethi Medical stores.  As the medicine kits are purchased through the
Government Organizations there won't be any difference in price or quality with
that of the medicine kits purchased from the district stores of Health Department.

Medicines for giving First Aid only are included in the Anganwadi medicine
kits for meeting the First Aid requirements of adults and children approaching the
Anganwadies.   A prescription from a medical practitioner or a pharmacist is not
essential for providing first aid items to the beneficiaries through the Anganwadies.
Hence the necessity of distributing medicine kits through Primary Health Centres
does  not  exist.   So  it  is  better  to  continue  the  existing  way  of  distribution  of
medicine kits to Anganwadies.

Recommendation

(Sl. No. 21, Para No. 83)

The Committee noticed the improper maintenance of records/registers due
to lack of proper training and supervision.  The Committee view that in the absence
of proper Records/Registers regarding the various activities of Anganwadi Workers
and  supervisors,  the  proper  performance  of  their  functions  and  thereby
achievement  of  the  objectives  of  the  project  could  not  be  ensured/evaluated.
Therefore  the  Committee  urge  that  the  department  should  take  strict  action  to
ensure proper maintenance of records/registers.

Action Taken

The copy of the directions issued for ensuring the proper maintenance of
records and registers is enclosed.

Recommendation

(Sl. No. 22,  Para No. 84)  

The Committee desire to recall the attention of all concerned to the basic
concept of ICDS.  The Committee understand that the concept could not be put into
practice fully in the State and a major portion of the money spent on this account



28

became infructuous.   The Committee were not convinced with the figures with
regard  to  the  beneficiaries  treated  as  covered  under  the  scheme  in  Kasargode
district.  The Committee  understand that the rest of the State is not an exception.
The Committee are of the view that the people's representatives should be more
vigilant and they should take more responsibilities.  The Committee also desire that
the people's representatives of Local  Bodies should ensure that there are sufficient
children in operational Anganwadi Centres and the Officials including Anganwadi
Workers and Helpers discharge the duties entrusted with them satisfactorily.

Action Taken

The recommendation are noted for guidance.  All possible steps are taken for

the  proper  conduct  of  the  programme,  so  as  to  facilitate  the  beneficiaries  the

maximum benefit from the programme and conduct the programme at the expected

level.  Co-Ordination Committee from Panchayat level to State level and PMGY

Committee at  constituency level  and Anganwadi level  have been constituted in

order to co-ordinate and review the activities.

Recommendation

(Sl. No.23,  Para No.85)

The Committee understands that the court ordered stay for the appointment

of  Anganwadi  Staff  in  certain  Anganwadi  Centers  in  districts  like

Thiruvananthapuram, Kasargode etc.  The Committee found the  department  has

not  taken  any  action  to  vacate  the  stay  and  the  function  of  these  Anganwadi

Centers  has  become  difficult.   The  Committee  urge  the  department  to  take

immediate steps to get the stay vacate at the earliest.

Action Taken

Action is being taken to vacate the stay orders.  However it is submitted

that  all  Anganwadi Centres have become functional with alternate arrangements.

Further Recommendation

The Committee wanted to know the present position of the court order

staying  the  appointment  of  Anganwadi  staff  in  certain  Anganwadi  Centres  in

districts like Thiruvananthapuram, Kasargode  etc.
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Action Taken

The  Selection  Committee  for  the  selection  of  Anganwadi  Workers  and

Helpers  had  been  reconstituted  vide  G.O.  (Ms.)  No.58/2008/SWD  dated

22-10-2008.  The functioning of the Committee has been stayed by Hon'ble High

court in its Order dated 15-10-2009 in WP(c) No.25614/09.  As per the proposal

received from the Director, Social Welfare Department and as per  Government   of

India's direction.  Government vide  G.O. (Ms.) No.05/12/SWD  dated 30-1-2012

have  reconstituted  the  Selection  Committee  for  the  selection  of  Anganwadi

Workers and Helpers. 

Recommendation

(Sl. No. 24, Para No.86)

The Committee  on Public  Accounts  (1998-2000) during discussion of  the

audit paragraph had desired to be furnished with some additional information on

certain points and the department submitted the same later which is included as

appendix  III.  While  examining  the  additional  information  the  Committee

understood that  the department took more than two years  to furnish the details

required by the Committee. Even the details submitted after the elapse of more

than two years are found incomplete.  The Committee strongly deplore the attitude

of the department  and  deprecate  the  laxity  occurred.   The Committee urge the

department to act positively and promptly and to avoid such instances in future.

Action Taken

Recommendations  of  the  Committee  are  noted  for  future  guidance.

Such lapses will not be repeated in future.

Recommendation

(Sl. No. 25,  Para No.87)

The Committee understand that due to decentralization of power many of the

functions  related  to  the  implementation  of  ICDS  have  been  transferred  to

local bodies and the role of  Social Welfare Department in this regard had been
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reduced considerably.  At the same time Social Welfare Department still remains

the nodal agency for implementation of the scheme with overall administration and

control.  The Committee notice that Social Welfare Department is trying to escape

from its responsibility on the plea of decentralization of powers.  The Committee

observe  that  departmental  officers  do  not  perform  their  duties  with  regard  to

implementation of the Scheme properly after decentralization.  The Committee are

of the view that the attitude of the department and its officials should be changed.

The Committee are of the opinion that Social Welfare Department, being the

nodal agency of the scheme should monitor, supervise and co-ordinate effectively

the various activities in connection with the proper implementation of the scheme.

Action Taken

Officers concerned including Anganwadi workers and helpers are instructed

that  they  should  perform  their  duties  promptly  and  should  provide  maximum

benefit  to the beneficiaries  through the programme.   The Department of  Social

Welfare being the nodal agency of the scheme will  take effective measures for

monitoring supervising and  co-ordinating the  ICDS Programme and interfacing

with L.S.G.s for the conduct of the programme at the expected levels of efficiency

and commitment.

SUNNY  JOSEPH,

Thiruvananthapuram, Chairman,

9th February, 2023. Committee on Public Accounts.
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Para 64 -Appendix

(lti.rn Lrl,hlr

Year
Opening
Balance

Fud .

released by
cot

Adjusted
De[ reccipt

Expenditure Closing BElancc

(-) 860.892000-01 G) 563.39 3 r 01.90 2538.50 )199 39
200t42 G) 860.89 3516.30 55.4t) 1355.94 (-) 700.53

(-') 700.53 5895.08 5194.45 5175.53 (+) 19.01
2003-04 (+) 19.01 5527.t0 5365.42 (+) 180.6r

.8. OF SOCIAL WEL}ARI.:

, ln tbe prsent casc also thc excess rxpelditute qfn5,20.65 crore duritrg, the rriod fr,hr
1992-93 50 t 998-99 has beeo reinbursed ss-per rLe cxampldillusu*J *"*] -- ".

^*J
4

I

2002-03

5546.t0
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	PAC 29th Report.pdf
	From the inception of the ICDS there was only one budget head which was 100% Centrally Sponsored Scheme and expenditure was incurred as per the Government of India norms. But during the year 1992-93 onwards, the State Government, have sanctioned Festival Allowance to the Anganwadi Workers and Helpers at the following rate.
	Similarly the state Government have sanctioned additional honorarium of Rs.100 per Anganwadi Workers and Helpers per month during 1995-96 onwards and it was increased to Rs. 200 during 1997-98. The two expenditure ie. 5.75 crores+22.12 crores=27.87 crores was also included in the above said expenditure of ¹ 151.31 crores. This amount being the State expenditure is not reimbursable from Government of India.
	[All the expenditure for ICDS including State share honorarium Festival Allowance granted by State Government are also being met from the Head of account 2235-20-102-98(P)34-OC. The share of State Government honorarium and Festival Allowance granted to Anganwadi Workers and Helpers can't be reimbursed from Government of India.
	Recommendation
	(Sl. No. 3, Para No. 65)
	The Committee notice that the Department which spent more than the actual amount received till 1997-98 miserably failed to utilize even the assistance sanctioned during the year 1998-99. The Committee express their serious dissatisfaction over the lapse on the part of the department and desire to be informed of the reasons for under utilization.
	Action Taken
	As a result of decentralization of powers the feeding programme was transferred from Social Welfare Department to Local Self Government. The feeding programme was a new scheme as far as L.S.Gs were concerned. They were not aware of the mode of procurement, distribution, percapita rate, etc. Moreover under decentralized programme each and every activity has to be approved by different Committees. This also took a lot of time to complete the procedure and implement the scheme. From the Government side also there was some of delay in issuing guidelines and allotment of funds. Hence during the year 1998-99 feeding programme in most of the Anganwadi Centers was interrupted, and there by the funds could not be fully utilized. Now the system is stabilized and the feeding programme is running smoothly.
	Recommendation
	(Sl. No.4, Para No. 66)
	The Committee understood that there had interruption in feeding in almost every year though feeding was to to be provided for 300 days. The Committee found that there was acute shortfall in feeding during certain years. The Committee were informed that it was mainly due to delay in the release of funds. However, it was seen that funds kept utilized during several years. The Committee are very much displeased to note that there were serious lapses on the part of the Social Welfare Department and the Panchayath Directorate. The Committee are of the opinion that the crisis could not have stopped up, had the fund been allotted directly to Panchayaths. The Committee also recommend that funds should be allotted in the month of April itself to avoid interruption in feeding during the months of April and May.
	Action Taken
	As part of Decentralized Planning the feeding programme was transferred to Grama Panchayath with effect from 1-4-1998. The funds for feeding is being met by L.S.Gs out of their Plan Grant. Government has accorded topmost priority for Feeding programme during the Tenth Five Year Plan by clearly giving direction to the L.S.Gs that the funds desired for the feeding in Anganwadi Centers could be first set apart and then only various set oral and mandatory allocations be made from the Plan Assistance.
	Further Recommendation
	The Committee opined that there is no proper supervision and inspection on the fund allotted for feeding programme. The Committee also recommended that funds should be released in the month of April itself, so as to avoid interruption in feeding during the months of April & May.
	Action Taken
	The expenditure for the SNP has been shared between the Grama Panchayath and Block Panchayath in the ratio of 2:1. During 2005-06 onwards the share for the Supplementary Nutrition i.e, 50% of the expenditure as per the prescribed norms has been received from Government of India. Since the amount is allowed to the LSG there is no interruption for LSG to meet the expenditure of SNP for the months of April & May.
	Recommendation
	(Sl.No.5, Para No. 67)
	The State Government provides fund for supplementary nutrition for its own fund. The Committee notice that the amount ranging from 6 Crores to 11 crores was spent during 1992-93 to 1997-98 in this regard. But only Rs. 1.52 crores is seen spent in respect of Supplementary Nutrition Programme during 1998-99 even though an amount of Rs.15 crores had been released to the Director of Panchayaths. The Committee desire to be furnished with the reasons for the notable decline in expenditure.
	Action Taken
	As a result of decentralization and transfer of powers to L.S.Gs feeding, construction, supervision etc. of Anganwadi Centers have also been transferred to Grama Panchayath. The transaction of powers from the Dept. to Local Self Government created some confusion regarding the modus operandi for the procurement of food materials about where and how to procure and the person responsible for the procurement etc. This situation was sorted out after getting instructions from Government and the Directorate of Panchayath. Hence there was a shortfall, in expenditure.
	Further Recommendation
	The Committee wanted to know the actual amount spent during 2005-06 and 2006-07 towards the Supplementary Nutrition Programme and also the present position.
	Action Taken
	Recommendation
	(Sl. No.6, Para No.68)
	The Committee express dissatisfaction over the failure in ensuring the prescribed calorific/nutritive value of the food items given to the beneficiaries under Supplementary Nutrition Programme. Unless regular monitoring to ensure the prescribed nutritive values in feeding is conducted. Shortfalls could not be detected at the appropriate time. The Committee urge that Government should evolve viable proposals to maintain adequate calorific/nutritive value in feeding under Supplementary Nutrition Programme.
	Action Taken
	The feeding programme, the most vital important service through Anganwadi Centers has been transferred to Local Self Government as part of de-centralized Planning vide G.O. (Ms.) No.20/98/SWD dated 26-6-1998 (Annexure II). It is clearly mentioned there in that the food so supplied by LSGs should maintain the required calorific and nutritive values as shown below:
	0-6 years children
	300 calories+10-12 gm protein
	PW, LM, severely malnourished children
	Double the quantity of food with 500 calories and 20-25 gm protein.
	The selection of food materials is vested with the LSGs. All field level ICDS functionaries are being frequently remained that the project for feeding submitted to LSGs should be viable and ensure to maintain the required nutritive value. State Government have given the top priority for feeding programme during 10th Five Year Plan period by giving directions to LSGs that the funds required for feeding through Anganwadi Centers should be first set apart and that only various sectoral and mandatory allocation be made from the "PLAN" assistance. At present all LSGs are showing very keen interest in providing necessary allocation for feeding programme, ensuring the prescribed nutritive values under this scheme. At present the SNP programmes is conducted in a satisfactory manner.
	The latest copy of the directions issued by Director of Social Welfare on the basis of PAC recommendation to the ICDS fields level functionaries to ensure the prescribed nutritive value in the feeding is enclosed. (Annexure III)
	Recommendation
	(Sl. No.7, Para No.69)
	The Committee find that there was inordinate delay in starting the functioning of ICDS projects already sanctioned by Government of India and some of the ICDS projects are yet to be started.
	The Committee desire to be furnished with the details such as to whether all the ICDS projects sanctioned by Government of India have become functional or not and if not what are the constraints which led to the backlog.
	Action Taken
	All the 163 ICDS projects including 23 projects mentioned in the report are now fully operational.
	Recommendation
	(Sl. No. 8, Para No. 70)
	It has come to the notice of the Committee that appointment to the various categories had been made by passing the Selection Committee consisting of MLAs and MPs. The Committee understand that the persons who are appointed on temporary basis and whose period of appointment is said to be three months are continuing in service even after many years. The Committee are not convinced with the vague reply submitted by the witness and desire that the matter should be examine in detail and be furnished with the details of action taken in this regard. The Committee also desire that the details should consist of the matters such as the authority who made the appointments and the method of appointments. The Committee also urge the Department to fill up the vacancies urgently.
	Action Taken
	The C.D.P.O.s are authorized to fill up vacancies of Anganwadi Workers and Helpers temporarily when there was no approved selected list. The Department is taking steps to constitute Selection committee in I.C.D.S. Projects where there are no approved selected lists. Out of the 163 I.C.D.S. Projects approved selection list is available in 34 projects and in 6 Projects there are Selection Committees. Action is being taken to conduct interview and selection in these projects. In order to constitute the Selection Committee for 19 projects, proposals are submitted to Government Action is being taken to constitute Selection Committee in remaining projects.
	Government have further constituted the Selection committees for I.C.D.S. projects in
	Selection list for I.C.D.S., Wandoor has been approved. Selection process has been completed in Kuttippuram & Vadavucodu projects. The selection process to the remaining projects as mentioned above is underway. Action is also being taken to constitute the Selection Committees to the remaining projects. Also there is direction from this office to fill up the vacant posting Anganwadi Workers and Helpers when it fall vacant temporarily for 89 days.
	Further Recommendation
	The Committee wanted to know whether any appointment had been made without considering the approved list of the Selection Committee consisting of M.L.A.ˇs & M.P.ˇs. The Committee opined that if there is no Selection Committee in any I.C.D.S. Project, action should be taken to constitute Selection Committee urgently, and the appointment be made after the constitution of the Committee.
	Action Taken
	Government as per G.O. (Rt.) No.254/08/SWD dated 18-6-2008 had issued orders exempting M.L.A.'s/M.P.'s as members of the Selection Committee for Anganwadi Workers and Helpers. Government have also issued orders for the regularization of Anganwadi Workers/Helpers of those who had six months of temporary service as on 15-12-2006 vide G.O. (Rt.) No.35/2006/SWD dated 11-10- 2006 and G.O. (Rt.) 02/07/SWD dated 6-1-2007 with direction to the effect that posting to the existing select list can be made only after regularization of temporary hands which causes the regularization of temporary hands prior to the appointment of selection list then existed. The vacancies after regularization of the temporary hands was posted from the select list. Government vide G. O. (Rt.) No.58/08/SWD dated 22-10-2008 had issued guidelines and reconstituted the Selection Committee for the selection of Anganwadi Workers/Helpers. Based on the revised direction from Government of India. Government as per G. O. (Ms.) No.05/2012/SWD dated 30-1-2012 have issued guidelines for the selection process of Anganwadi Workers & Helpers and also reconstituted the Selection Committee.
	Recommendation
	(Sl. No.9, Para No.71)
	The service of the Anganwadi Helpers is inevitable for the day to day normal functioning of Anganwadi Centers. The Committee find that in many places Anganwadi workers had been appointed without posting Anganwadi Helpers and they were paid allowances as per Rule which turned out to be mostly infructuous. The Committee urge the department to publish the list of candidates selected for appointment as Anganwadi Helpers on the basis of the interview without further delay. The Committee also desire that copies of the selected list should be communicated to all the non official members of the Board of Interview.
	Action Taken
	Necessary directions have already issued to the District Social Welfare Officers. Convenors of the Selection committee and Child Development Project Officers concerned to submit copies of the approved list to all the non official members of the Selection Committee. Necessary instructions has been issued to the District Social Welfare Officers (Convenors of the Selection Committee) to submit copies of approved select list to all non Official members of the Selection Committee. The copy of the direction issued in this respect is enclosed. (Annexure IV)
	Further Recommendation
	The Committee wanted to know the number of vacancies of helpers and workers at present, the steps taken by the department to fill up the vacancies and the norms under which the existing Anganwadi Workers had been appointed.
	Action Taken
	At present, there exist 242 vacancies of Anganwadi Workers and 1245 vacancies of Anganwadi Helpers. As per G.O. (Ms.) No.35/2006/SWD dated 11-10-2006 and G.O. (Ms.) No.02/2007/SWD dated 6-1-2007 sanction has been accorded to give permanent engagement as Anganwadi Workers and Helpers to those who have 6 months experience in the same field as on 15-12-2006. As per G.O.(Ms.) No. 79/10/SWD dated 10-11-2010, Government also ordered to give permanent engagement as Anganwadi Workers & Helpers to those who have six months experience as on 31-10-2010 But as per G.O. (Ms.) No. 31/12/ SWD dated 10-11-2012, the G.O. (Ms.) No. 79/10/SWD dated 1-1-2010 has been cancelled. Government have reconstituted the Committee for to selection of Anganwadi Workers and helpers as per G.O.(Ms.) No.74/12/SJD dated 22-12-2012 and selection process by the newly constituted Selection Committee is in progress.
	Anganwadi Workers & Helpers had been appointed on the basis of the recommendations made by the Selection Committees which previously existed in various periods.
	Recommendation
	(Sl.No.10, Para No.72)
	The Committee understand that Anganwadi workers and Anganwadi Helpers are the backbone of the scheme and the success of the scheme mainly depended on them. The Committee also note that most of them are sincere and devoted workers. The rate of remuneration paid to Anganwadi Workers and Anganwadi Helpers is Rs.700 (Seven Hundred) and Rs.460( Four hundred and sixty) per month respectively. It is less than the remuneration paid in neighboring States such as Tamil Nadu wherein the rate is Rs.1200 (One thousand two hundred) and Rs.700 (Seven hundred) respectively. Therefore, the Committee strongly recommend that the rate of remuneration paid to the Anganwadi Workers and Anganwadi Helpers should be enhanced and they should be paid at least Rs.1500(One thousand and five hundred) and Rs.750(Seven hundred and fifty) respectively per month.
	Action Taken
	The rates of honorarium of Anganwadi Workers and Helpers have been enhanced with effect from 1-4-2002 as per G.O. (Rt.)No.126/2003/SWD dated 12-3-2003. Copy of the G.O. enclosed. (Annexure V)
	Further Recommendation
	The Committee wanted to know the steps taken by the department on the recommendation of the Committee regarding the enhancement of the remuneration of the workers and helpers.
	Action Taken
	Government as per G.O.(Ms.) No.49/2011/SWD dated 28-9-2011 have accorded sanction for the implementation of the upward revision of the honorarium of Anganwadi Workers and Anganwadi Helpers, sanctioned by Government with effect from 1-4-2011 in the state as detailed below:
	Recommendation
	(Sl. No. 11, Para No. 73)
	The Committee notice that there are Anganwadi Centers without even a single child and salary is being paid to the idling staff. The Committee further notice instances of Anganwadi Centers with nominal strength. The Committee desire the department to examine the viability of merging these Anganwadi Centers to the adjacent ones to avoid wasteful expenditure by way of remuneration to the staff.
	Action Taken
	Lack of nominal strength of pre-school education children in anganwadi Centers is mainly due to poor infrastructure facilities. The location of many of the functioning Anganwadi Centers was determined years age when there was ample children in the area. As years passed, dwindling population of children in such areas made the feeling that the Anganwadi Center are not in equitable and appropriate places to provide universal access to ICDS activities. This is another reason for the shortfall of children in certain Anganwadi Centers. Necessary instructions have been issued to Child Development Project Officers to initiate steps to enhance the infrastructure facilities of Anganwadi Centres with the assistance not only from LSGs but also from NGOs, other institutions, persons, Mahila Samajams etc, with regard to reallocation of Anganwadi Centers. Government as per G.O. (Rt.)No.247/2004/SWD dated 14-6-2004 G.O. (Rt.) No.311/2004/SWD dated 16-7-2004 Government have issued orders to relocate 590 AWCs and 398 AWCs respectively to other projects covering maximum coverage of the entire population.
	Department is taking earnest efforts to relocate the functioning Anganwadi Centres without nominal strength to other areas ensuring that every child, pregnant Women, lactating mothers and adolescent girl is registered and provided universal access to I.C.D.S. activities.
	Further Recommendation
	The Committee should be informed of the norms for starting an Anganwadi Center and the number of Anganwadi Centers working according to these norms and working without any norms. The Committee also wanted to know the number of Anganwadi Centers functioning without nominal strength.
	Action Taken
	The revised population norms for starting Mini Anganwadi Centres:
	Rural/Urban Projects - 150-400
	Tribal/riverine/desert/Hilly area-150-300
	(In Mini Anganwadi Centre having only one Anganwadi Worker with a Honorarium of Rs.750 per month)
	Revised norms for starting full Anganwadi Centres:
	In Rural/Urban Projects - 400-800 for 1 Anganwadi,
	800-1600 for 2 Anganwadi Centres,
	1600-2400 for 3 Anganwadi Centres & in Tribal/riverine/desert/Hilly area 300-800 for 1 Anganwadi Centre.
	Location of Anganwadi Centre
	Villages predominantly inhabited by population belonging to SC/ST Minority Community should be given priority.
	Earlier 1000 population per Anganwadi Centre was the norm and it was expected to cover 40 children below 3 years, 40 Children between 3 to 6 years and 20 pregnant and lactating mothers. If the revised population norms is accepted about 40,000 Anganwadi Center is to be started. The total number of sanctioned Anganwadi Centres at present including the 3rd phase expansion is 33115, if the norm is applied 3311500 beneficiaries should be given Supplementary Nutrition. But the present coverage is 1395145. So the Anganwadi Center working are not stated to be functioning according to the norms of the normal strength. Inadequate infrastructure and the largest strength of Private Nursery Schools functioning without any norms are the reasons for the low level of coverage. Moreover the birth rate in Kerala are also low as such we cannot expect more beneficiaries.
	Anganwadi Centers are sanctioned by state Government on the basis of the guidelines prescribed by Government of India from time to time. All the 33096 Anganwadi Centers in the State are functioning according to these norms. In the review meeting with States/UTs Secretaries in charge of Women and Child Development, Government of India held on 19-20th April, 2012, it has been suggested to undertake rationalization exercise on the existing projects/AWCs to check the actual attendance and participation by ICDS target beneficiaries at the AWCs and evenness in coverage. This exercise is in progress that would help identify any non viable projects/AWCs that can be shifted to/tagged with existing /new areas / Centres as required. Therefore the matter of nominal strength is not a prerequisite for stating/functioning and Anganwadi Centre.
	Recommendation
	(Sl. No. 12, Para No. 74)
	The CDPOs were instructed to arrange accommodation for Anganwadi Centers in uneconomic Schools in the respective areas in consultation with Education Department. The Committee notice that only two Anganwadi Centers were accommodated in such schools while there were 1937 schools under this category as on 1999. The Committee are surprised to see that the CDPOs did not take any step to utilize the facility even while many Anganwadies were accommodated in rented buildings with inadequate amenities. The Committee also observe that notable space in the buildings of many schools has been kept utilized. The Committee urge the Department to see to it that vacant spaces available in school buildings shall be allotted to CDPOs to arrange accommodation for those AWCs working in rented buildings.
	Action Taken
	Government vide G.O. (Ms.) No.159/2004/G.Ed. Dated 10-6-2004 accorded sanction to accommodate the AWCs functioning in rented building in uneconomic schools and also in the vacant space available in other schools subject to certain conditions (Copy of the government Order is enclosed). Necessary directions have been issued to the CDPOs to accommodate Anganwadi Centres in nearby school buildings wherever possible at present 412 numbers of anganwadi Centres are functioning in school buildings/school premises. Copy of G.O. is enclosed (Annexure 6).
	Further Recommendation
	The Committee wanted to know the number of Anganwadi Centers functioning in rented building. The Committee urged the department to take urgent steps to accommodate the Anganwadi Centers functioning in rented building to uneconomic schools.
	Action Taken
	The number of Anganwadi Centers functioning in rented buildings is 14930. Government as per G.O. (Ms.) No.104/2009/SWD dated 4-5-2009 have issued necessary orders for providing the space for Anganwadi Centers in Government Schools wherever space are available.
	Recommendation
	(Sl. No. 13, Para No.75)
	The Committee note with serious concern the posting of excess staff without considering the number of operational Anganwadi Centers resulting in avoidable payment by way of salary. The Committee also find that frequent transfers of staff without following any norm has become common in the department. These transfers are noticed to have been made even without posting substitutes in many places. The Committee express serious dissatisfaction over the irresponsible manner in which transfers and postings have been made.
	Action Taken
	The recommendation of the Committee is noted for guidance.
	Further Recommendation
	The Committee recommended that there should be norms for the transfer of staff and transfers have to be made in consultation with the Mayor/the Chairman/the President of the connected Local Self Government institution.
	Action Taken
	General rules for the transfer of staff in Government service is also applicable in Social Welfare Department.
	Recommendation
	(Sl.No.14, Para No.76)
	The Committee were informed that the backlog in imparting training to staff could be made good by 2001. The Committee desire to furnished with the present position.
	Action Taken
	The present status of training programme of ICDS functionaries have already been furnished separately.
	Recommendation
	(Sl. No. 15, Para No.77)
	The Committee observe that MLAs and MPs are not given due responsibility to watch the implementation of the scheme and their duty is limited to the selection of Anganwadi Staff. The Committee are of the view that MLAs and MPs should be given more responsibility enabling them to keep a close watch with regard to the implementation of the scheme and they should also be included in a review Committee.
	Action Taken
	Action is being initiated from this office, instructing the CDPOs to personally contact the respective elected People's Representatives and apprise them with reard to the implementation of programmes of ICDS and to invite them for all activities.
	Further Recommendation
	The Committee opined that a review Committee should be formed including MLAs & MPs as members for the implementation of Programmes of ICDs.
	Action Taken
	Proposal for forming a review Committee including MLAs/MPs as members for monitoring the implementation of the ICDS scheme is under the consideration of Government.
	Recommendation
	(Sl. No. 16, Para No.78)
	The Committee notice that most of the officials such as Doctors, Junior Public Health Nurse etc. who are entrusted with the duties in connection with the functioning of the scheme have failed to discharge their duties promptly. Though the witness claimed that the visits are done by the concerned personal as per schedule, the Committee refuted the same by illustrating examples. The Committee observe shortcomings on the part of the officials from bottom to top level. This led to lapse of central assistance in many cases and thereby denying benefits to thousands of poor people who are the actual beneficiaries of the scheme. The Committee urge the department to take stringent action to ensure that all the officials entrusted with the duties connected with the ICDS are performing the same as envisaged in the scheme.
	Action Taken
	The recommendation of the Public Accounts Committee is noted for guidance. Strict instructions have already been given to field level functionaries. The matter is being taken up with Health Service Directorate.
	Further Recommendation
	The Committee recommended that strict action has to be taken against the doctors who are not attending the duties in anganwadi centers, considering it as dereliction of duty on the part of them. A register has to be kept in each Anganwadi Center for entering the inspection report of the doctors.
	Action Taken
	At present visitors book for health staff is maintained in Anganwadi centers. For ensuring the visit of Medical Officers the Health & Family Welfare Department has been requested to take necessary action in the matter.
	Recommendation
	(Sl. No. 17, Para No. 79)
	The Committee are distressed to note that inadequacy of drinking water, toilet, toys, play-ground and other infrastructure facilities in Anganwadi Centers still remains a poignant problem. The Committee understand that the departments not evolved a concrete strategy to overcome these crucial issues. The Committee view that had the department made earnest efforts, the situation under question could have been avoided. The Committee, therefore, urge the department to give up their slackness in this regard and to take immediate action to resolve these problems.
	Action Taken
	Consequent on the introducing of World Bank assisted projects there is provision for the construction of Anganwadi buildings, installation of hand pumps/pipe connections etc. for drinking water, construction of baby friendly toilets etc. At present above 50% of the functioning Anganwadi Centers have own buildings. LSGs are providing infrastructure facilities to Anganwadi Centers under their Plan Schemes.
	Further Recommendation
	The Committee urge the department to take immediate action to provide infrastructure facilities like pipe connection for drinking water, construction of baby friendly toilets etc. in Anganwadi Centres and for this purpose there should be budgetary support.
	Action Taken
	At present 17300 Anganwadi Centers are functioning in own building. Out of this 11642 centres have not drinking water facilities. Toilet facilities are provided in 17300 Anganwadi Centres and renovation of the toilets are being done with the assistance of Total Sanitation Mission. Out of this 4957 baby friendly toilets sanctioned under the Total Sanitation campaign 4189 have been completed. Under the head of Account 2235-02-800-90 Plan, there is a provision for providing infrastructure facilities to Anganwadi Centres.
	Recommendation
	(Sl. No. 18, Para No.80)
	The number of Anganwadi Centres is found to have increased substantially during the period from 1992-93 to 1998-99. However the number of beneficiaries covered under the scheme did not show proportionate increase. The reasons attributed to the shortfall by the witness are lack of travelling facility, irregular and poor quality of feeding, absence of own buildings etc. the Committee are not convinced of these reasons adduced by the department. The Committee therefore recommend that a detailed study which covers all the aspects related to the scheme should be conducted urgently. The Committee desire that the Finance Department shall also conduct a detailed study and to take stringent action for avoiding wasteful expenditure. The Committee also desire to recommend for commencing pre-LKG classes in Anganwadi Centres.
	Action Taken
	On the basis of the Recommendation by the Committee 14 districts were allotted to senior level officers of the Department and they were asked to attend the meetings at District level and review the functioning of the scheme. They were also directed to conduct field level inspection to know the realities and submit suggestions/recommendations to improve the scheme. On the basis of recommendations of the officers, Anganwadi Centres were classified/graded into 5 groups. This process had already been completed. It is found that some of the Anganwadi Centres are not functioning at the expected level due to the reason like poor quality of functionaries,area, poor infrastructure facilities etc. To improve the quality of the functionaries, short term training programme were conducted for weak Anganwadi Workers (skill up gradation) Instructions were also given to the L.S.Gs for providing infrastructure facilities like Anganwadi Buildings, baby friendly toilets, toys, teaching aids, gas connection etc. Most of the Panchayat have earmarked adequate funds for the same in IXth and Xth Plan periods. The positions have been evaluated against the criteria for grading and it is found that most of Anganwadies have improved their grades in terms of service delivery and outreach.
	Recommendation
	(Sl. No. 19, Para No.81)
	The Committee are surprised to see that even now food items are served as per the norms fixed in 1991. The Committee urge that the norms fixed in 1998-1999 should be implemented in this regard. The Committee also urge to adhere to periodical checking by supervisors. The Committee desire to be furnished with the steps taken by the department in these matters.
	Action Taken
	Detailed instructions have been issued to all concerned to prepare projects for feeding programme indicating prescribed calorific and nutritive value as suggested by State Nutrition Bureau in which no ceiling on food items rate has been imposed. At present 3 types of food as detailed below is being served to the beneficiaries in Anganwadi Centers.
	Supervisors are the Implementing Officers of Feeding Programme in Anganwadi Centers. They have been instructed to conduct periodic checking.
	Recommendation
	(Sl. No. 20, Para No.82)
	The Committee understand that medicine kits are issued on the basis of number of Anganwadi Centres sanctioned based on a requisition made by the Director of Social Welfare in advance. The Committee opine that if the exact number of operational Anganwadi centres was duly reported to Government of India and extra expenditure of Rs.26.04 lakh on 6411 excess medicine kits incurred during 1996-1998 could have been avoided. The Committee also understand that quality and quantity test of the medicine kits supplied by the agencies have not been conducted and results thereof are not communicated to Government of India. Due to this several substandard medicines might have been distributed in many districts. The Committee observe slackness and serious lapse on the part of the department officials in conducting required tests. The Committee urge the department to strictly adhere to the rules relating to the procurement of medicine kits in future.
	Action Taken
	Recommendation noted for future guidance
	Further Recommendation
	The Committee suggested to purchase the medicine kits from district stores and these are to be distributed to Anganwadi Centres through Primary Health Centres.
	Action Taken
	The Director, Health Services has been requested to take urgent action in the matter based on the recommendation
	Further Recommendation
	The Committee directed the department to furnish an up to the point reply regarding the action taken on the recommendation of the Committee.
	Action Taken
	The ICDS Executive Committee held on 31-12-2015 opined that is not practical to implement the suggestion and decided to continue with the present system.
	Further Recommendation
	The Committee directed to furnish detailed explanation on the practical difficulties to implement the recommendation of the Committee.
	Action Taken
	Anganwadi Medicine kit is included as an item in the Anganwadi Services(General) Scheme. Medicine kits are distributed to Anganwadies either directly through the government agencies based on government orders or by purchasing these from the Block level Government organizations viz. Karunya, Maveli and Neethi Medical stores. As the medicine kits are purchased through the Government Organizations there won't be any difference in price or quality with that of the medicine kits purchased from the district stores of Health Department.
	Medicines for giving First Aid only are included in the Anganwadi medicine kits for meeting the First Aid requirements of adults and children approaching the Anganwadies. A prescription from a medical practitioner or a pharmacist is not essential for providing first aid items to the beneficiaries through the Anganwadies. Hence the necessity of distributing medicine kits through Primary Health Centres does not exist. So it is better to continue the existing way of distribution of medicine kits to Anganwadies.
	Recommendation
	(Sl. No. 21, Para No. 83)
	The Committee noticed the improper maintenance of records/registers due to lack of proper training and supervision. The Committee view that in the absence of proper Records/Registers regarding the various activities of Anganwadi Workers and supervisors, the proper performance of their functions and thereby achievement of the objectives of the project could not be ensured/evaluated. Therefore the Committee urge that the department should take strict action to ensure proper maintenance of records/registers.
	Action Taken
	The copy of the directions issued for ensuring the proper maintenance of records and registers is enclosed.
	Recommendation
	(Sl. No. 22, Para No. 84)
	The Committee desire to recall the attention of all concerned to the basic concept of ICDS. The Committee understand that the concept could not be put into practice fully in the State and a major portion of the money spent on this account became infructuous. The Committee were not convinced with the figures with regard to the beneficiaries treated as covered under the scheme in Kasargode district. The Committee understand that the rest of the State is not an exception. The Committee are of the view that the people's representatives should be more vigilant and they should take more responsibilities.  The Committee also desire that the people's representatives of Local Bodies should ensure that there are sufficient children in operational Anganwadi Centres and the Officials including Anganwadi Workers and Helpers discharge the duties entrusted with them satisfactorily.
	Action Taken
	The recommendation are noted for guidance. All possible steps are taken for the proper conduct of the programme, so as to facilitate the beneficiaries the maximum benefit from the programme and conduct the programme at the expected level. Co-Ordination Committee from Panchayat level to State level and PMGY Committee at constituency level and Anganwadi level have been constituted in order to co-ordinate and review the activities.
	Recommendation
	(Sl. No.23, Para No.85)
	The Committee understands that the court ordered stay for the appointment of Anganwadi Staff in certain Anganwadi Centers in districts like Thiruvananthapuram, Kasargode etc. The Committee found the department has not taken any action to vacate the stay and the function of these Anganwadi Centers has become difficult. The Committee urge the department to take immediate steps to get the stay vacate at the earliest.
	Action Taken
	Action is being taken to vacate the stay orders. However it is submitted that all Anganwadi Centres have become functional with alternate arrangements.
	Further Recommendation
	The Committee wanted to know the present position of the court order staying the appointment of Anganwadi staff in certain Anganwadi Centres in districts like Thiruvananthapuram, Kasargode etc.
	Action Taken
	The Selection Committee for the selection of Anganwadi Workers and Helpers had been reconstituted vide G.O. (Ms.) No.58/2008/SWD dated 22-10-2008. The functioning of the Committee has been stayed by Hon'ble High court in its Order dated 15-10-2009 in WP(c) No.25614/09.  As per the proposal received from the Director, Social Welfare Department and as per  Government   of India's direction. Government vide G.O. (Ms.) No.05/12/SWD dated 30-1-2012 have reconstituted the Selection Committee for the selection of Anganwadi Workers and Helpers.
	Recommendation
	(Sl. No. 24, Para No.86)
	The Committee on Public Accounts (1998-2000) during discussion of the audit paragraph had desired to be furnished with some additional information on certain points and the department submitted the same later which is included as appendix III. While examining the additional information the Committee understood that the department took more than two years to furnish the details required by the Committee. Even the details submitted after the elapse of more than two years are found incomplete. The Committee strongly deplore the attitude of the department and deprecate the laxity occurred. The Committee urge the department to act positively and promptly and to avoid such instances in future.
	Action Taken
	Recommendations of the Committee are noted for future guidance. Such lapses will not be repeated in future.
	Recommendation
	(Sl. No. 25, Para No.87)
	The Committee understand that due to decentralization of power many of the functions related to the implementation of ICDS have been transferred to local bodies and the role of Social Welfare Department in this regard had been reduced considerably. At the same time Social Welfare Department still remains the nodal agency for implementation of the scheme with overall administration and control. The Committee notice that Social Welfare Department is trying to escape from its responsibility on the plea of decentralization of powers. The Committee observe that departmental officers do not perform their duties with regard to implementation of the Scheme properly after decentralization. The Committee are of the view that the attitude of the department and its officials should be changed.
	The Committee are of the opinion that Social Welfare Department, being the nodal agency of the scheme should monitor, supervise and co-ordinate effectively the various activities in connection with the proper implementation of the scheme.
	Action Taken
	Officers concerned including Anganwadi workers and helpers are instructed that they should perform their duties promptly and should provide maximum benefit to the beneficiaries through the programme. The Department of Social Welfare being the nodal agency of the scheme will take effective measures for monitoring supervising and co-ordinating the ICDS Programme and interfacing with L.S.G.s for the conduct of the programme at the expected levels of efficiency and commitment.
	sUNNY JOSEPH,
	Thiruvananthapuram, Chairman,
	9th February, 2023. Committee on Public Accounts.




